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ESSENTIAL SERVICLS MAINU"-A1\U ORDI-
NANCE. INDI~N RAILWAYS (AMENDMF.l<l) 
ORDINANCE, AND PONDlCHfRRY MUNICIPAL 

DECREE (AMFNDMEr-. T) OROI1\ANCE 

THE MINISTER OF PARL1AMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUHHAG SINGH). 
I beg tu lay u" Ihe Taole a C,)p) each or the 
fotJowing Ordinanc4,.". ulllkr pro\ i..,ion, (If 

article I~J(1) or Ihe Cu",litllliu,,: 

(1) The E"',cntial S~l'\ ic..: 1\1aillh:naIK~ 

Ordmanee. 196~ (~o. ') of 19f>~) prol11ul-
. gated by Ihe Pre,iJent on Ihe 131h Scplcmb,.,. 
1968. 

(~) The InJian Rail"a), (-\mendJ11ent 
Ordinance 19ti~ (No. 10 "I' I<)('~) pn)J11ul-
gated by thc Pre,idcnt "II the 141h 
September I96H. 

(3) The P,)nJichcrr: \1unicil',iI Ikeree. 
(Amendmcnl) OrJinance. I'I6K ("". II nf' 
1%8) promulgalcd thc Pre\iuenl "11 the 18th 
October.196X. [Pia"cd il/ Lih,.",. ... , Sc{' No. 
LT-1007168] 

ANNllAI. RfPORl (lJ AI L I'D!,\ 1'~1I1l Il 
or Mi'DICAl SCII'\oCl .... 

THE MINISTER OF III AI Til. fAM[-
LY PLANNING AND URBAN DLVI.-
LOPMET (SHRI SAT'I' A NARAIN 
SINHA) : I oeg 10 lay Oil Ihe T"hlc a copy 
of the A"nual Reporl 01 tile All India 
In.~titutc of M.:uical Science,. ,,"cw Ddhi. 
for thc year 19f>7-6~. unuer ,ecli"11 I 'J "f the 
AIl India Instilutc "~f MeulCal SClC"';'" Act. 
19S{,. (P/I1(""c/ ill Libra,. ... , S .. " No. L T-
2008/68). 

UTTAR PRADI.SH SU(iA)(AM (PI'RCIIA" 
TA.X) (AMI~DMI"'l) Runs. ]'!6H (111,.,"1 A'D 

EN(iUSH VERSIO,,"S) IT<, 

THE M[NISTER OF STATE ·IN THI 
MINISTRY OF HNANCE (SHRI K, c. 
PANT) : I oeg to lay on the Table: . 

(I) (i) A copy of the Uttar Pradesh 
Sugarcane (Purcha.<c Tax) 
(Amcnument) Rules, 1968 (Hindi 
anu English version.,) published 
in Notification No, 649-S/XVIIJ-
C-I6()(}-.6R in Uttar Pradesh 
Ga7.ctle datcd the 7th February 
1%8. under sub-~io" (3) of 
~eclion IS of (he U,P, SUBW"cane 
(Purchase Tax) Act, 1961, read 

with clause Ie) (iv) of the Pro-
clamation dah:d the 25th Feb-
ruary. 1968. as varieu by Pro-
damation ualcu the 151h .April, 
1%8, issueu by the Pre.ident in 
relalion 10 th.: Siale or Uttar 
Pradesh. 

Iii) A stalcment IHimii anu English 
vCI'!\inlls) sh4..l\\ing: n:a~on'\ for 
lklay in luying the ah(l\'c ~nti

ficali(ln. 

C) Ii) A C()I'Y or >';"lili .. "i')11 No. ST-
7037 X-953 11 )-5-1, I HlllUi and 
Engli ... h \'cr~illlh) plIhli ... hcu in the 
Uilar Prauesh Ga/elle d"tcu the 
30th DCl·cmber. 1%7. making 
certain am~nomcnt tn Notifica-
lion N". ST-6-I3X'X-IOI2-62 
dUlCd Ihe 1,1 Dec,'mocr, 1962, 
under ~lI~~cl.:liC'n 0) ()f :-...: ... 1ion 
]·A of the L' .P. Sale, Ta, Act, 
194-1. rc"d "ith dau" "" (iv) 
nf' Ihe Proclamation daled the 
25th I-cbruary. I %~. '" \ aried by 
P",clamali,)" dated Ihe ISlh 
April. I%H, ;"ued 0) Ihe Presi-
dent in n.:latillIl {\) the ~I~ll...: of 
Uilar Pralksh. 

Iii) A ~talclllcni (Hindi ;Jlld l:n:;li!:lh 
vcr~lnn~) !\hov, ing 1'1.;;1-;011,,,, for 
dda) in laying lh\.!' ahp\c ~otifi
cati')Il. (PIlle.'" ill Ubl"lll".',. sec 
~(l, L T-2009, 08). 

0) A cnpy of Ihe Delhi Sales Ta, II ,'urtll 
Amendmcnl) Rules. 1968, IHill,11 and 
Fnglish ve..,;inns) publishcd ill Noliti':;ltion "0. F. 4(120):bH-Fin. (Cien\.) ill r>elhi 
Gazelle (fated Ihe 26th Aug,,,I. 196~. , .• ndcr 
\ub-scction (4) o\" '"Cti(lli 26 of Ihe Bengal 
Finance (Sa,,", Ta.x) Acl, 1941. '" ill forcc 
In the Union terri lory of Delhi. (/''',~('d In 
Library, s<,e, No, LT-~009!6H). 

(4) A copy of Notificalion l"o. CRR, 
1l!02 (Ellglish vcrsion) alld G.S.R. 1803 
(Hindi vcrsion) publi.hcu in Ga7ctlc of 
India dated the 5th October. 1968 naking 
certain amendment to the CClltrul 3aIcs 
Tax (Registration and Turnover) Rub, 
1957, under sub-section (2) of section 13 of 
the Central Salcs Tax Acl, 1956. (Pieced in 
Library, s,',' No. LT-20JO/(8), 

(5) A copy of Notification No. C..8.R. 
1S49 published in Gazette of India dated 
the 24th Augu~t, 1968, issued undec tile 
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Tax Credit certificate (Ellquiry Shares) 
Scheme, '1965. (Placed in Library, see 
No. LT-2010/68). 

(6) A copy each of the followin. Noti-
fications under section 296 of the Income-
tax Act, 1961 :-

(i) The Income-tax (Sixth Amend-
ment) Rules, 1968, published in 
Notification No. S.O. 2883 in 
Gazette of India dated the 24th 
August, 1968. 

(i;) The Income-tax (Sixth Amend-
ment) Rules 1968, published in 
Notification No. S.O. 3494 in 
Gazette of India dated the 27th 
September, 1968 . 

(7) A copy of the draft Income-tax (Se-
venth Amendment) Rules, 1968, published 
in Notification No. S.O. 3495 in Gazette of 
India dated the 27th September, 1968. 

(8) A c~py of the Tax Credit Certificate 
(Equity Shares) Amendment, Scheme,1968, 
published in Notification No. G. S. R. 
1550 in Gnctte of India dated the 24th 
August, 1968, under sub-section (4) of 
sectinn 280 ZE of the Income-tax Act, 
1961. 

(9) A C lPY of N .tification No. S.O. 3283 
published in Gaz:tte of India dated the 
11th S :Plembcr, 1968, making certain 
amendments to tho bcome-tax lSecond 
Amendment) Rul, ,. 1968, in accordance 
with th, amcndmer' nassed by the Houses 
of Parlam oct, u..'F' rule 239 of the Rules 
of Proc elu e anrl Conduct of Business 
in Lck S lbha. [Placed in Libraay, see No. 
LT-201l/68 . 

(IO) A copy each of the following Noti-
fications under scction 38 of the Central 
Excise and Salt Act, 1944:-

(;) The Central Excises (Fourteenth 
Amendment, Rules, 1968, published in 
Notification No. G.S.R. 1546 it: 
Gazette of India dated the 19th 
August, 19.68. 

(ii) Thc Central Excise (Fifteenth Amend-
ment) Rules, 1968, published in 
Notification No. G.S.R. 1628 in 
Gazette of India dated the 7th 
September, 1968. 

(III) The Central Excise (S'xteenth Amend-
ment) Rules, 1968, pUblished in Noti-
fication NC'. O.S,R. 177S in Ga:lelte 
of India dated the 28th September, 

M~ILSS,68-8 

1968. [PIQced in Librllry, see No. LT-
2012/68). 

(1 I) A copy each of the following Noti-
fications under section 1 S9 of the Customs 
Act, 1962 and section 38 of the Central 
Excise and Salt Act, 1944:-

(i) The Customs and Central Excise 
Duties Export Drawback (General) 
N'nety-eight Amendment Rules, 1968. 
published in Notification No. G.S.R. 
I S29 in Gazette of India dated tho 
24th August, 1968. 

(ii) The Customs and .Central Excise 
Dlties Export Drawback (General 
N nety-ninth Amendment Rules, 
1968, published in Notification No. 
O.S.R. 1629 in Gazette oflndia dated 
the 7th September, 1968. 

(iii) The Customs and Central Exci,.: 
Duties Export Drawback (Oeneral) 
H~ndredth Amendment Rules, 1968, 
publ'shed in N,tification No. G.S.R. 
1675 in Gazette ofIndia dated the 14th 
September, 1968. 

(iv) The Customs and Central Excise 
Dlti:s Export Drawback (Oeneral) 
H;lodred and first Amendment Rules, 
1968, published in N0tification No. 
G.S.R. 1676 in Guette of India dated 
the 1 4th SePtember, 1968. 

(v) The Customs and Central Excise 
Dut;es Export D "awback (Genera\) 
H lndred and s\lc)nd Amendment 
Rules, 1968, publ shed in Notification 
No. G.s.R. 1677 in Gazette of India 
dated the 14th SePtember, 1968. 

(I'i) The Customs and Central Excise 
Dufes Export Drawback (General) 
Hundred and third Amendment Rules 
1968, published in Notification No. 
G.S.R. 1678 in Glzette ofIndia dated 
the 14th September, 1968. 

(vii) The Customs and Central Excise 
Duties Export D 'awback (General, 
Hundred and f·.'urth Amendment 
R~les, 1968, publ'sh\ d in Notification 
N •. G.S.R. 1738 in Gazettc of India 
dated the 21st S:plembcr, 1968. 

(I'iii) Tho Customs ",d Central Excise 
Du:'es Export D ,wback (Gencral~ 

Hl1dred and fi"l1 Amendment Rules, 
1958, publised ",. Nlltification No. 
G.S.R. 1739 in G zette ofIndia dated 
th' 21st Septemb t, 1968. 
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[Shri K. C. Pant) 
(ix) The Customs and Central Excise 

Duties Export Drawback (General) 
Hundred and sixth Amendment Rules, 
1968, published in Notification No. 
G.S.R. 1740 in Gazette of India dated 
the 21st September, 1968. 

(.\") The Customs and Central Exci.c 
Duties Export Drawback (General) 
Hundred and seventh Amendment 
Rules, 196~. published in Notification 
No. G.S.R. 1741 in Gazette of India 
dated the 21st September, 1968. 

(xi) The Customs and Central Excise 
Duties Export Drawback (General) 
Hundred and eight Amendment Rules, 
1968, published in Notification No. 
G.S.R. 1742 in Gazette of India dated 
the 21st September, 1968. 

(xii) The Customs and Central Excise 
Duties Export Drawback (General) 
Hundred and ninth Amendment Rules: 
1968. published in Notification No. 
G.S.R. 1778 in Gazette of India 
dated the 28th September, 1968. 

(xiii) The Customs and Central Excise 
Duties Export Drawback (Genelal) 
Hundred and tenth Amendment Rules, 
1968, published in Notification No. 
G.S.R. 1779 in Gazette of India dated 
the 28th September, 1968. 

(xiv) The Customs and Central Excise 
Duties Export Drawback (General) 
Hundred and eleventh Amendment 
Rules, 1968, published in Notification 
No. G.S.R. 1836 in Gazette of India 
dated the lith October, 1968. 

(xv) The Customs and Central Excise 
Duties Export Drawback (General) 
Hundred and twelfth Amendment 
Rules, 1968, published in Notification 
No. G.S.R. 1837 in Gazette of India 
dated the 12th October, 1968. 

(xvi) The Customs and Central Excise 
Duties Export Drawback (Genera\) 
Hundred and thirteenth Amendment 
Rules, 1968, published in Notification 
No. G.S.R. 1838 in Gazette of India 
dated the 12th October, 1968. 

(xvII') The Customs and Central Excise 
Duties Export Drawback (General) 
Hundred and fourteenth Amendment 
Rules, 1968, published in Notification 
No. G.S.R. 1839 in Gazette of India 

,} ated the 12th October, 1968. 

(PIGced ill Library, see No. LT-2013/ 
68]. 

(12) A copy each of the following Noti-
fications UDder section I S9 of the Customs 
Act,l962 :-

(i) G.S.R. 1527 published in Gazette 
of Ind;a dated the 24th August, 1968 

(ii) G.S.R. 1530 published in Gazette of 
India dated the 24th August, 1968. 

(iii) G.S.R. 1531 published in Gazette of 
India dated the 24th August. 19~. 

(iv) G.S.R. 1591 published in Gazette 
of India dated the 31st August, 
1968. 

(v) G.S.R. 1603 published in Gazette of 
India dated the 31 st August, 1968. 

(vi) G.S.R. 1630 published in Gazette of 
India dated the 7th September, 1968. 

(vii) G.S.R. 1679 published in Gazette of 
India dated tbe 14th September, 
1968. 

(~.;;;) G.S.R. 1680 published in Gazette of 
India dated the 14th September, 
1968. 

(ix) G.S.R. 1743 published in Gazette of 
India dated the 21st September. 
1968. 

(x) G.S.R. 1744 published in Gazette of 
India dated the 21 st September. 
1968. 

(xi) G.S.R. 1745 published in Gazette 
of India dated the 17th September, 
1968. 

(xii) G .S.R. 1746 published in Gazette of 
India dated the 17th September, 
1968. 

(xiii) G.S.R. 1780 published in Gazette 
of India dated the 28th September. 
1968. 

(xiv) G.S.R. 1781. published in Gazette of 
India dated the 28th September, 1968. 

(xv) G.S.R. 1782, published in Gazette of 
India dated the 28th September, 
1968. 

(xvi) G.S.R. 1810, published in Gazette 
of India dated the lst October, 
1968 .. 

(.nii) G.S.R. 1840 published in Gazette of 
India dated the 12th October, 1968. 

(~viii) O.S.R. 1841 published in Gazettc of 
India dated the 12th October, 1968. 

(~/x) G.S.R. 1842 published in Gazettc of 
India dated the 12th October, 1968. 
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(xx) G.S.R. 1843 published in Gazette of 
India dated the 12th Octob~r, 1968. 

(xxi) G.S.R. 1844 published in Gazette 
of India dated the 12th October, 
1968 containing corri&endum to 
G.S.R. 1084 dated the Sth June, 1968. 

(xxii) G.S.R. 1876 published in Gazette of 
India dated the 19th October, 1968. 

(xxiiI) G.S.R. 1877 published in Gazette of 
India dated the 19th October, 1968. 
[Placed in Library, see LT-2014/68j 

12'03 HRS. 

PUBLIC ACCOUNTS COMMITTEE 

TIIIRTI'-f1RST AND THIRTY·FOURTH REPORTS 

SHRI M. R. MASANI (Rajkot): I beg 
to present the following Reports of the, 
Public Accounts Committcc :-

(l) Thirty-first Report on Excesses over 
Voted Grants and Charged Appro· 
priations disclosed in the Appropria· 
tion Accounts (Civil), (Posts and Tele-
graphs), (Railways) and Defence 
Serviccs) for the year 1966·67. 

(2) Thirty-fourth Report on "Wasteful 
Expenditure on Government Publi· 
cations." 

INSURANCE (AMENDMENT) BILL 

(i) REPORT OF JOINT COMMITIEE 
SHRI D. N. TIWARY (Gopalganj): 

I beg to present the Report of the Joint 
Committee on the Bill further to amend 
the Insurance Act, 1938, so as to provide 
for the extension of' social control over 
insurers carrying on general insurance 
business and for matters connected there-
with or incidental thereto and also to amend 
the Payment of Bonus Act, 1965. 

(ii) EVIDENCE 

SHRI D. N. TlWARY : I beg to lay on 
the Table a copy of the evidenc given be. 
fore the Joint Committee on the Bill fur-
ther to amend the Insurance Act, 1938, so 
as to provide for the extension of social 
control over insurers carrying on general 
insurance business .Bnd for matters connec. 
ted therewith or incidental thereto and also 
to amend the Payment of Bonus ACt, 
.196S. 

12'04 Hu. 

MOTION OF NO-CONFIDENCE IN 
THE COUNCn..s OF MINISTERS 

MR. SPEAKER: I have to inform the 
House that I have received notices of 15 
Motions of no<onficence in the Council 
of Minister under rule, 198, from Sarvashri 
Kanwar La! Gupta, Madhu Limaye, Jyotir-
may Basu, S. M. BaneOee, R. 1(. AmiD, 
Ram Avatar Shastri, Sarjoo Pandey, P. K. 
Vasudevan Nair, Dr. Ranen Sen, Dhiresh-
war Kalita, H. N. Mukerjee, George 
Fernandes, Hukam Chand Kachwai, 
Yogcndra Sharma and Nath Pai. 

SHRI SHIV All RAO S. DESHMUKH : 
(Parbhani) : What is the date of the notice? 

MR. SPEAKER : They are on different 
dates. That is not very relevant nor impor-
tant. 

The text of the motions is : 

"This House expresses ............ " 

SHRI NAMBIAR (Tiruchirappalli): 
What is the hour of receipt of the motions? 

MR. SPEAKER: Let him please sit 
down. The text is : 

"This House expresses its want of ~onfi
dence in the Council of Ministers". 

As regard, when they were received, at what 
hour, what minute and so on, the han. 
Member can find out all that from the 
office . if he wants. I do not have those 
details here. 

Shri Kanwar Lal Gupta's motion is the 
ftrst. I shall place it before the HOu,sc. 
All those who are in favour Of. leave ~l~g 
granted to this motion may kmdly nse m 
their seats--

I find that more than fifty Members have 
risen. So, leave is- granted. 

SHRI S. M. BANERJEE (Kanpur): 
They should have resigned wi~out ~e 
motion. Why did they want this motion 
at all? 

MR. SPEAKER: When shall we have 
t'ti; j:'H te? 


